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In the High Court Of Kerala

Case No : Writ Petition (C ) No. 20201 Of 2017

P.P. Abdul Azeez APPELLANT

Vs

Thalassery Municipality Represented By Its 
Secretary,Thalassery.670 101 

RESPONDENT

Date of Decision : 10-09-2021

Acts Referred:

Citation : (2021) 09 KL CK 0117

Hon'ble Judges : Shaji P.Chaly, J

Bench : Single Bench

Advocate : K.K.Chandran Pillai, S.Ambily, Abilash Thomas, Elsa Denny Pindis, 
Namitha Nambiar, I.V.Pramod, K.P.Harish

Judgement

Shaji P.Chaly, J

1. This writ petition is filed by the petitioners seeking the following reliefs :-

"i) To call for all records relating to this case and peruse the same.

ii) To issue a Writ of Certiorari or such other appropriate Writ, Order of direction
quashing Exhibits P16 & P17.

iii) To declare by the issuance of appropriate Writ, Order of direction that Exts.P3
and P8 are perfectly legal and that the report submitted by the 4th respondent
that the Kerala Municipality Building Rules 1999 are to be applied for considering
the application of the petitioners for occupancy certificate of the Petitioners' as
per Exts.P1, P2 an P6

iv) To issue a Writ of Mandamus or such other appropriate Writ, Order of
direction commanding the 2nd and 4th respondents not to interfere with Exts.P3
and P8 after declaring that Exts.P3 and P8 are issued as per the provisions in the
Act and in the Rules and as per Exts.P1, P6 and P2."

Today when this matter was taken, the learned counsel appearing for the
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petitioners submitted that the subject matter of this writ petition has become
infructuous. Therefore, the writ petition is dismissed as infructuous.
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